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CENTRAL ADMINI3TRATIVE TRIBUNAL LUCKNOW BENCH,LUCKNOV

Orieinal Awpelicatien Ne, 362 sf 1992

Sukh#es Prasad ... « ¢ « o o ¢ o s o » o « o P@wplicant
vVersus

1. Unien ef India, thraueh Secretary, Pests

& Teleerawh, Gevt. »f Ingia, New Delhi.

2. Superintensent sf Pests New Haideraead,
Lucknaw,

3. Sulk-Past Master,

“uls-Post Office, Dilkusha, Lucknew. -
» @ s e . . - - - 3 .“LeSFT.Fnﬁ@fltS.

Hon'kle Mr, S.N, Pracaé, Member{Judicial)

The apslicant has agprsached this tribunal unéer
sectien 19 af the Administrative Trikunals Act, 1§E5 with
the wrayer fer €irectine the respendents t~ pay the over
time for the #eried& from June 1987 te Teptemder 1987 far
which the awelicant has werked as Chaukidar;and tar
¢irecting the resﬁﬂndents to treat the awslicant as clerk

Groue 'D' w.e.,f, 1977-78 ané te w»ay all the conseguential

ecnefits arisine therefdmtn the apglicant.

~~

2o The main grievance 2f the apzlicant ageears te ke
as &enti@ned in the applicatiﬂn that a»»licant was aﬁp@inu
4

ted on the post of Packer in Sulk-Pnst NEfice Drilkushe,
Lucknew w.e.f, 14 May 1963; and the asplicant was alse
required ey the resyondent ne. 3 to €ischarse ths futiea
»f a Chaukidar durine the nieht. Thoueh the agp~licant
waz eosted against the past“ef Packer, But the responient

n2. 3 assured the amelicant that fer the werk éone by

:var/

the applicant as/Chauki€ar | he weulé We comeensated by
way of eayment te him as ever time allewances., Theu«h,

the avelicant was useé te discharee his reegular €uties
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of the w»sst af packer ane alse werked as Chaukidar

¢uring the nisht,;and as such the apmlicant was cocmeelled
te serve fer all the 24 heurs. It has further ®=en

stated that initially the respenféent No. 3 paid over-
v ) g N ~
time allewarketo the apnlicant for iischarﬁing the éuty
N : v ,
of Chaukisar besides the dutieg of gacker, But subseque
T wayment »f v ~ " ~ ’
ently withheld the/svertime allewaeg for the monthyof

June,July,August and September,1987 fer which the

A ~
asplicant made representatioens butlézi avail. It is
alse stated that the awswlicant haé reliabily learnt that
he was selacted ‘fer the wost of Clerk but ae§pitéﬁﬁ1S
representatien te this effect, %is gr;evance has net
been reiresse@.
3. I have heara ﬁhe learned counsel for the applica-

nt ané have serused the pawpers,

4, The learned& ceunsel for the apmlicant has ureed

- while aevertineg to the cantents of the aeslicatioen and

the pawsers annexes théfet@ that representatiens ef the
asplicant éated 2.5.1989(annexure-2) ane rewresentation
dated 23,11,1991 (Annexure-7) are still lyine undecided
and has further urged that if -the same are édecided oy
the respandent§ Ne. 2, 'Sup€rinténdent:oef Pests, New
Hgeeraead, Lucknew at an early daﬁe, the cam2 may eo
unte @reat eXt@;t in sulestantially reéfeaﬂﬁgtﬁAthe
grievancegéf the anslicant. |

5. Havinq considered all the view peints and all
the aspects ef the matte% I find it exsedient that the
ends of justice weuld e met if the respondent: ne. 2;

csuperintendent ef Posts, New Hyderakad, Lucknew is

directed te decide the aweve rewresentatiens @f the
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agmnlicant dated 2.5,1989( copy whereof is annexure-2)
ane representaticn éf the apjlicant,dated 23.11.1991
( cepy whereef is annexure-7) wy reasoned ané speakineg
order in accerdance with extant rules, reeulations and
greéers éf the autherities ¢encerned in this regard;,ﬁ@g

~

§§§§@@§§§§§§§51@5§@ to redressi+ the erievance,ef the
apelicant fer which the agplicant is feund entitle; |
within 8 peried ef three menths frem the éate of receip.
~t of the copy ef this erder;ané I order accordinely.
It is maee cléar, that in case the abkeove representation
of the applicant @ated 2,5.1989 and 23.11.1991( aﬁnexu-
re 2 and 7 ) are net readily availakle witﬁ the reswmon~
dent no, 2( Suwerintendent ef POsts, New HYderahad,‘
Lucknew) then in that case the anslicant shall furnish
a cepy there,fr@ﬁ te the resmpendent ne. 2 within a
weriod of 15 days from the date of receipt of the cepy
Z
of this order te enakle the ressomlenty ne. 2 ( Superi-
ntendent of Pests, New HycCeralad, Lucknew) to decide
the aseve resresentations within aferesaid specified
seried of time,
6. The apwlication ef the apmslicant is dispaséi

a.
of as akove at admissien stage,
ﬁﬁ

*

. Q.g
Member(J)Qf?zC) /&

Lucknew Dates 25.8.19G62,

(RKA)



